--iiu-If!-latlaﬂ.t-lrﬂﬁu&mw F&n m é "F--

=

Varsus

‘.':.I_ﬁj:i:\-it----..-.---.-...;.Rﬂﬁpﬁmﬁt

ii:ifi-_ﬁ't's-_-:.-‘--i'--hq--r-'o-.----'l'---...--,_-.;-Rd'UE'CE’tB fer the Raam&gﬁhg

. -
XX XXX XXX XXX
e |
CCRE&M
u _ : ! . \} C g | L"L \j(l__ \J! e -
— The Hon'ble Mt., —SuAX) €8 O O Sy)yed rala,
The Hon'ble Mr, .
;o oéoyyc&, A
=
Ya Whether Reporters of local Dapars may be allnusd te ﬂ/
: see the judgment !/
£ To be referred to ths Reporter or not % ‘, z\
3 Whether their Lnrdshl.ps uish tc see the fair copy of /(/
the judgment 2
4, Whether to be circulated to all other Benches % tb/
_ ; Signature




Shri Sri Nath

Han'hle x . Justlca U.C, Srlvastava V.C.

X
e ( By Hen. Mr. Justice U.C., Srivastava,V.C.)
H:s _ The respondent was working as Casual Labeour
“ . in the effice of the Dy.C.5.T.E.(Censtruction)

<

Microwave), North Eastern Railway, Gorakhpur. His

wervices were terminated onl4.3.1984 on account of -
unautherised absence from duty. He filed a suit
against the same and his suit was decreed ex-parte

by the Munsif vide its erder dsted 4.4.1985,

2 According te the applicants, i.e, the Unien
of India and others, the respondent never worlglaf ter

14.3.1984, He filed an application under Section 15(2)

| | under the Payment of Wages Act for the peried 17.3.1584
to 30.11.1985 which was dismissed by the Werkman
f Compensation Commissioner and Prescribed Authrotg vie?
1' its erder dated 13.3.1989, He filed yet another b "_

applicatieon under Sectien 15(2) for the period 1.1%‘
to 31.1.1987 with the same allegatiens and accord:

to the Respondents although, he was engaged as a
Casual Labour and he had not worked on any day, but 8
the mxmg Gmpensltion msa&am and scribed

g
.........
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ind that he has not worked but se far as

on the ground t worke: sl nl
he second application is concerned, the finding 1 |

which was recerded rather became final between

the parties. The second application could net have

been dispesed of without taking inteo consideratien

the findings of the earlier peried and its legal ;T
censequences,

3. Accordingly, the application is allewed and

‘f'
the order passed by the prescribed authority |
deted 30.3.,1990 is quashed and the prescribed
suthority is directed to decide the case of the b

applicants' Union of India a2nd others in accerdance
with law after taking inte consideratien the
pendency of the earlier appeal and its consequences.
The application is allowed as above., Ne order as
to costs,
g ééff//
Member (A) ’Tﬁ“’ff Vice-Chairman
dated: 8,2,1993

(neu.)




